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Order dated 16,2,2004

Heard the learned coumsel for the parties,
In course of submissien, learned eounsel appearing
for the Respomdents drew our attertiom to a degision
of this Bemnch dated 30.8.2001 remdered in O.A.Nes.
of 1997
772, 785/and 466 of 1998 and submitted that the case
at hand is fully eovered by that decisiomn, We have
gome through that deecisiom and found that the applicants
therein had prayed for guashing the emtire selection
for the recruitmert year 1995 and for direction to the
Respordents to select the eligible ED officials and
to declare the result eorreectly., Imn this backgreumd,
we feel it mecessary te guote the prayers of the
applicantas made im this O.A., as under,
" To guash the emtire irregular selectior te
the Gr.C Postman cadre for the recruitmeat
year 1995 with direction te Respomdents te

select the eligible ED effizials amd te
deglare the result correctly and;

to direct the Respondents to appeint the
appbicant in Gr.C Postman cadre from the
very date other eligible eandidates
appointed and further pay him the salary
and other comcwcuantial benefits",

It is also susmitted by the learned coumsel
for the Respomdents that the faets of the earlier Oas
(referred to above) being one and the same to the
facts of the presemt O.A. and the Tribunal havirg
re jeated those OAs through ar exhaustive commom order,
it would be incorrect to take a differemt £xw view
frem the view that has already been takenr,

Havirg gore threugh the entire gewords, we

find that this case is in ro way stamds distinetly



frem the '0.A.Nes,.772, 785 of i997 and 466/98 already
disposed of this Tribumal.
For the reasers recorded above, we find

no merit im this 0O.A., which is aseordingly rejected,

No gosts.

-~

" .
R "
VICE -c%;m(a) VICM



